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ORDER DATED: 03.03.2006 2

Heard Mr. S.Mohanty, Ld.

~ appearing for the Applicant and Mr.|

Additional Standing Counsel for the

: |

and perused the matenals placed on r¢
2. In a disciplinary

Apphicant faced “removal from serv

passed on 08.03.2004. It appear

preferred an appeal on ‘23.1(}4.2004,

pending,’[f that is so, then this 035;1

One.

3. In the aforesaid premy

‘v‘ |
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Counsel
B K .Behera, Ld.
Union of India

cord.

proceeding, the

jce’ by an order
, the Applicant
which 1s still

£ 18 a premature

ses, this Oniginal

Application is hereby disposed of, at admission stage,

with a direction to the Respondents (jespeciaﬂy to the

Respondent No.2/Chief Post Master G

reneral of Onssa

Circle: having headquarters at  Bhubaneswar) toi
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